
C.PTN. No.3/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 As a last chance 2(two) weeks’ time is granted to the 

respondents for filing affidavit-in-opposition.  

 List this case on 02-06-2015. 

 

 

JUDGE 

 

S.Rynjah 



CRL.A. No.15/2010 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 Perused office note dated 14-05-2015.  

 Await service report.  

 List this case on 16-06-2015.  

 

 

JUDGE 

 

S.Rynjah 



CRP. No.9/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 List this case along with the caveat petition.  

 Petitioner is directed to serve copy of this writ petition to 

the Caveator.  

 List this case on Monday (25-05-2015). 

 

 

 

JUDGE 

 

S.Rynjah 



CRP. No.32/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 List this case before another bench.  

 

 

 

JUDGE 

 

S.Rynjah 



WP(C) No.116/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 As prayed for by the learned counsel appearing for the 

petitioner, this writ petition is allowed to be withdrawn with 

liberty to file afresh.  

 Mr. N.D.Chullai, learned Sr. GA appearing for the 

respondents has no objection.  

 Therefore, writ petition is disposed of as withdrawn with 

liberty to file afresh.  

 

 

 

 

JUDGE 

 

 

S.Rynjah 

 



WP(C) No.270/2012 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 Registry is directed to show the names of the counsel 

appearing for the respondents in the causelist.  

 List this case on 16-06-2015.  

 

 

 

JUDGE 

 

S.Rynjah 



CR(P)No.19/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
19.05.2015 

  

  As prayed for by the learned counsel appearing for the parties, 

list this case on 16.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.70/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

19.05.2015 

 

 

 Mr. K.Paul, learned CGC appearing for the respondents 

prays for 4(four) weeks’ time for filing affidavit-in-opposition.  

 Prayer is granted.  

 Mr. P.Nongbri, learned counsel appearing for the 

petitioner submits at the Bar that this Court had already 

passed interim orders in similar writ petitions. This fact is not 

disputed by Mr. K. Paul, learned counsel appearing for the 

respondents. However, it is his submission that this case is 

slightly different from the other writ petitions No. WP(C) No. 

100/2015, WP(C) No. 101/2015, WP(C) No. 102/2015, WP(C) 

No. 103/2015, WP(C) No. 104/2015, WP(C) No. 105/2015, 

WP(C) No. 106/2015, WP(C) No. 107/2015 and WP(C) No. 

108/2015 in which the Court had passed the interim orders. 

Taking into consideration the submissions of learned counsel 

for the parties, in order to strike a balance, this Court is of the 

considered view that an interim order is called for. In the 

interim it is provided that the operation of the impugned order 

dated 22-10-2014 and also the impugned signal for not 

considering the application of the petitioner for retention in 

service shall remain suspended.  

 List this case along with other writ petitions on 01-06-

2015.  

 

 

JUDGE 

 

S.Rynjah 



 


